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PER MANOJ KUMAR AGGARWAL (AM)

1. Aforesaid appeal by revenue for Assessment Year 2014-15
contest the order of learned first appellate authority on certain
grounds of appeal. Upon perusal of Form-36, it is noted that the
name of the assessee has erroneously been written as Shri Hiralal
M.Jain. However, assessee’s particulars in Authorization Memo
have correctly been written. Therefore, finding mere typographical
error in Form No0.36, we ignore the same and proceed to dispose-

off the appeal.
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2. At the time of hearing, none appeared for assessee.
However, the matter was proceeded with since the revenue’s
appeal, prima-facie, is not maintainable in terms of low tax effect
circular No. 17/2019 dated 08/08/2019 [F.No.279/Misc. 142/2007-
TTJ(Pt.) issued by CBDT.

3. We find that the tax effect of disputed addition is below
threshold monetary limit of Rs.50 Lacs and the appeal is not
maintainable in terms of recently issued low tax effect Circular No.
17/2019 dated 08/08/2019 [F.No.279/Misc. 142/2007-TTJ(Pt.)
iIssued by CBDT. This recent circular further enhances the
monetary limit fixed in earlier Circular No.3 of 2018 dated
11/07/2018 issued by CBDT as amended on 20/08/2018. In view
of the same, the appeal is not maintainable.

4. At the same time, a liberty is given to revenue to seek recall
of the appeal, if at a later stage, it is found that the matter is
covered by any exceptions provided in any of the circular or in case
the tax effect in the appeal exceeds the prescribed monetary limit.

5. Inthe result, the appeal stands dismissed.

Order pronounced on 28" December, 2020.
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